
     
  

     

     

         
     

       

       
     

     
    

    

     

      

     

  

    

      

        
   

   

  

 

        

         

          

       

           

         

     

       



5. The Petitioner Company is directed to serve notices along with the copy of

scheme : (i) concemed Income Tax Authority withil whose jurisdiction

the petitioner companies assessment are made (ii) The Central Govt.

through the Office of Regional Director, westem Region, Mumbai and

(iii) Registff of Companies, Mumbai with a direction that they may

submit their representations, if any, within a period of 30 days fiom the

date of receipt of such notic.e to th€ Tlibunal with a copy of such

represefltation shall simultaneously be served upon the petitioner

company, failing which, it shall be Fesumed that the Authorities have no

rcprcsentation to make on the proposals.

6. At least, 10 clear days before the Fixed day for hearing petitiorer company

to publish the notice of final hea ng of petition in two newspapers,

namely '"Times of India" and "Inkmat" English, both circulated in

Nagpur, Maharashtra.

7. The applicant companies further directed to serve notice along with the

scheme of amalgamation to official liquidator, at Nagpur. lvUs. J.M.T. &

Associate, Cha ered Accountants, are hereby appointed to assist the

official liquidator to squtinize books of accounts of petitionsr company

for the last 5 yea$. The applicant companies directed to pay Rs. 1,00,000/-

within a period ofone week from today.

8. The Applicant Company to file an affidavit of service regarding the

directiom given by the Tribunal three days before the date fixed for final

hearing and do repo to this Tribual that the direction regarding the issue

of advertisement ofthe notice has been duly complied with.

V. Nallasenapathy, Member (T) B. S. V. Prakash K
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